FORIVI A i

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
SIMOVA INDIA LIFESCIENCES PRIVATE LIMITED
RELEVANT PARTICULARS

-h

Name of Corporate Debtor SIMOVA INDIA LIFESCIENCES PRIVATE LIMITED

2.| Date of incorporation of Corporate Debtor | 27/04/2007

3.| Authority undcer wnich Corporate Debtor Registrar of Companies, NCT
is incorporated ! registered of Delhi & Haryana

4.| Corporate Identity No. / Limited Liability U24233DL2007PTC162715
Identification No. of Corporate Debtor "

5. | Address of the registered office and Registered Office: F-97, lind Floor,
principal office (if any) of Corporate Debtor| East of Kailash New Delhi-110065

6. | Insolvency commencement date in 11/06/2021 (Copy of order received
respect of Corporate Debtor on 18/06/2021)

7. | Estimated date of closure of insolvency 09/12/2021

resoiution process

8. Name and Registration number of the Nitesh Kumar Sinha
insolvency professional acting as Interim Reg. No.: IBBI-IPA-002/1P-N00280/2017-20/10838
Resolution Professional

9. | Address & email of the interim resolution 8A UG CS, Ansal Corporate Suites, Ansal Plaza,
professional, as registered with tne toarc | Sector-1 Vaishali, Ghaziabad, UP - 201010
Email: info@csnitesh.com

10.| Address and e-mail to be used for 8A UG CS, Ansal Corporate Suites, Ansal Plaza,
correspondence with the Interim Sector-1 Vaishali, Ghaziabad, UP - 201010
Resolution Professional Email: cirp.simova@gmail.com

11| Lastdate for submission of claims 02/07/2021

12.| Classes of creditors, if any, under clause (b)| Not Applicable
of sub-section {6A) of section 21, ascertained
by the Interim Resolution Professional

13.| Names of nsochency professionais identified| Not Applicable
to act as authorised representative of creditors
n adass {*three names foreach class)

14. (a; Relevant forms and ) a) Web link: https://ibbi.gov.infhome/downloads
{b) Details of authorized representatives b) Physical Address: NA
are availabie at.

Notice is hereby given tnat the Naticnal Company Law Tribunal has crdered the commencement of a
corporate insclvency resclution precess of the Simova India Lifesciences Private Limited on
41/06/2021 {Ccpy of the crder received 00 18/06:2021}

The creditors of Simova India Lifesciences Private Limited, are hereby called upcn lo submit their
caims with procf on or before 02/07/2021 to the interim rescluticn professional at the address mentoned
againstentry No. 10.

The financial crec:itors shall submit their claims with preof by electronic means only. All other creditors may
submil the claims with proofin person, by postor by eleclronic means.

A financial crediter belonging to a class, as tisted against the entry No. 12, shall indicate its choice cf
authorised representative from among the three insoivency prefessionals listed aganstentry No.13ta act
as authorised representative of the classin Ferm CA.

Submission of false or misleading proofs of claim shall attract penalties. SdJ.

i N r Nitesh Kumar Sinha
Date: 18.06.2021 Interim Resolution Professicnal for Simova India Lifesciences Private Limited
Place: Ghaziabad Reg. No.: IBBII-IPA-002/1P-N0028072017-2010838 |
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Nitesh Kumar Sinha

Interim Resolution Professional for Simova India Lifesciences Private Limited
Regn No: IBBI/-IPA-002/1P-N00280/2017-20/10838
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